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13.15 hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secretary
of Rajya Sabha :---

(i) “In accordance with the provisions
of rule III of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to enclose a
copy of the Air Corporations (Amend-
ment) Bill, 1971, which has been
passed by the Raiya Sabha at its
sitting held on the 22nd November,

1971.”

“In accordance with the provisions of
rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am dirccted to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on the 24th Novem-
ber, 1971 agreed without any amend-
ment to the Comptroller and Auditor
General’s (Duties, Powers and Condi-
tions of Service) Bill 1971, which was
passed by the Lok Sabha at its sitting
held on the 15th November, 1971.”

(ii)

inform the Lok

(iii) ‘I am directed to
Sabha that the Rajya Sabha, at iis
sitting held on Thursday, the 25th

November, 1971, adopt the following
motion in regard to the Code of
Criminal Procedure Bill, 1970 :—

“That this House rccommends
to Lok Sabha that Lok Sabha
do appoint a member of Lok
Sabha to the Joint Committce
of the Houses on the Code of
Criminal Procedure Bill, 1970,
in the vacancy caused by the
resignation of Shri Ghanshyam-
bhai from the membership of
the said Joint Committee, and
communicate to this House the
name of the member so appoin-
ted »y Lok Sabha to the Joint

Committec.”

2. I am to request that the concurrcpcc
of the Lok Sabha n the said motion,
and also the name of the member of
the Lok Siabha appointed to the Joint
Commitiee may be communicated to
this House.’

AGRAHAYANA 5, 1893 (SAKA4)
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AIR CORPORATIONS (AMENDMENT)
BILL

As PASSED By Rajya SABHA

SECRETARY : Sir, I also lay on the
xb]e gt‘ the House the Air Corporations
mendment) Bill, 1 H
(Amen ) Bill, 1971, as passed by Rajya

THE MINISTER OF PARLIA
AFFAIRS AND SHIPPING ANll)wE'Ir:Jl;r:Il\}SY
PORT (SHRI RAJ BAHADUR) : | beg u;
move for leave to introduce a Bill to provide
for the acquisition of the shares of the Jayanti
Shipping Company... yand

SHRI SEZHIYAN (Kumbakonam) : He
has skipped over item No. 9. He is .als
Minister of Parliamentary Affairs apart fron(:
being Minister of Traasport and Shipping.

13.16 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): I beg to
lay on the Table a statement regarding the
Government business for the week commencing
29th WNovember, 1971.

Statement

Sir, I rise to announce that Government
Business in this House during the weck com-
mencing from 29th November, 1971, will con-
sist of :—

(1) Consideration of any item of Govern-
ment Business carried over from
day’s Order Paper.

(2) Consideration and passing of :

(a) The Visva-Bharati (Amendment)
Bill, 1971.

(b) The Industrial Disputes (Amend-
ment) Bill, 1971, as passed by
Rajya Sabha,

(¢) The Constitution (Twenty-fifth
Amendment) 3ill, 1971, to be
taken up on the 30th Novembey
and Ist December, 1971,



